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5.8, Mann son of ¢hri sher @ingh, aged about 50 years At

present working on the post of Chief ronservator of forests,

Arawalil Afforestation Project, Forest Nepartment, Jaipur.

resident of A-1N, Van vihar Colony, Tonk Road, Jaipur.
«...Applicant.

VFERIUR

1. Union of Tndia through the cecretary to the

Government, Department of Forest and Fnvironment, Government

of Tndia, New Pelhi. . -

2. The State of Rajasthan through the rhief <ecretary,

covernment of Rajasthan, Government “ecretariat, Jaipur.

2. The Secretary to the covernment ,Department of Forests

¢ Fnvironment, Government of Rajasthan, Jaipur.

A, chri D.P. Govil, T¥e, presently working as Additional

Principal chief Conservator of forets, Rajasthan, Jaipur.

. . ..Respondents.

Mr. Qorahbh Purohit, Counsel for the applicant.

Miss Shalini Sheoran, Proxy counsel for

My. Bhanwar Bagri, Counsel for respondent NMo. 1.

Mr. UJD. Sharma, Counsel for respondents Mos. 2 & 2.

Mr. Vinod Goyal, counsel for the respondent Mo. 4.
CORAM

Hon'ble Mr. G.C. Srivastava, Member (Administrative)

Hon'ble Mr. M.L. Chauhan, Member (Judicial)

ORDER (ORAL)

PFR HON'BLE MR. G.C. SRTVASTAVA, MEMRER (ADMTNTSTRATTVE )

Heard the learned counsel for the parties.

2. Tn this OA, the applicant who was holding the post of

rhief fonservator of Torests under the Rajasthan Government

—— - ———— [



<Xy

has challenged his supersession to the post of Additional

Principal Chief Conservator of Forests by his junior, Mr.
N.P. Govil, vide order dated 16.2.20Nn1 (Annexure A/1l). He has

taken many grounds and during the course of arguments, he has

stated |[that the ACRs of the applicant

for the periods

1998-1909 and 1099-2001 were not considered by the Screening

Committee. He further stated .that ACRs

in respect of

Respondent No. 4 for the period 1099-2000 were also taken on

record.

3.
reply

The respondents have contested the 0OA and have filed
stating, inter-alia, +that the applicant has not

exhausted the departmental remedy provided under the rules hy

making | representation to the Government of Tndia against the

said supersession. The learned counsel for the respondents

has also shown the minutes of the Screening Committée}helﬁ on

Screening Committee, clearly reveals that

tember, 2000 for adjuding the suitability of Tndian

nothing has heen

mentioned about the years of CRs, which the Committee had

considered and there are no reasons recorded for finding that

the applicant was not suitable for promotion. However, as

the applicant has not -exhausted the departmental remedy, it

is ap rbpriate,and proper that he files a representation _to

the

ompetent authority in the Government of Tndia for

consideration and passing an appropriate order.

Accordingly we direct that if the applicant makes a

representation in this regard within a period of one month

from [today, the respondents shall consider the same as per

rules

and regulation and pass a speaking order . under

intimation to him within three months thereafter.

5. With the ahove direction, the OA stands disposed of.

No order as to costs.

MEMBER (J)
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